HIGH COURT OF CHHATTISGARH, BILASPUR
Endorsement

Endt No. ..|1&2.7.4.../Rules/2023 Bilaspur, dated ‘2-}09/23

Copy of amendment in the Chhattisgarh Higher Judicial Service (Recruitment and Conditions of Service) Rules,

2006 and Chhattisgarh Lower Judicial Service (Recruitment and Conditions of Service) Rules, 2006 be forwarded to :-
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Addl. Registrar-cum-P.P.S. to Hon’ble the Chief Justice, High Court of Chhattisgarh, Bilaspur for information of
his Lordshin.

Private Seviztery to Hon’ble Mr. Justice Goutam Bhaduri, High Court of Chhattisgarh, Bilaspur for information of
his Lordship.

Private Secretary to Hon’ble Mr, Justice Sanjay K. Agrawal, High Court of Chhattisgarh, Bilaspur for information
of his Lordship.

Private Secretary to Hon’ble Mr. Justice Sanjay S. Agrawal, High Court of Chhattisgarh, Bilaspur for information
of his Lordship. s ) : :

Private Secretary to Hon’ble Mr. Justice Arvind Singh Chandel, High Court of Chhattisgarh, Bilaspur for
information of his Lordship. ) -
Private Secretary to Hon’ble Mr. Justice Parth Prateem Sahu, High Court of Chhattisgarh, Bilaspur for information
of his Lordship.

Private Secretary to Hon’ble Mrs. Justice Rajani Dubey, High Court of Chhattisgarh, Bilaspur for information of
her Ladyship.

Private Secretary to Hon’ble Mr. Justice Narendra Kumar Vyas, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

Private Secretary to Hon’ble Mr. Justice Naresh Kumar Chandravanshi, High Court of Chhattisgarh, Bilaspur for
information of his Lordship. - :

Private Secretary to Hon’ble Mr. Justice Deepak Kumar Tiwari, High Court of Chhattisgarh, ‘Bilaspur for

information of his Lordship.

Private Secretary to Hon’ble Mr. Justice Sachin Singh Rajput, High Court of Chhattisgarh, Bilaspur for information
of his Lordship. ' ‘

Private Secretary to Honm’ble Mr. Justice Rakesh Mohan Pandey, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

Private Secretary to Hon’ble Mr. Justice Radhakishan Agrawal, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

Private Secretary to Hon’ble Mr. Justice Sanjay Kumar Jaiswal, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

Private Secretary to the Registrar General, High Court of Chhattisgarh, Bilaspur for information.

Steno to Registrar (Vigilance/ I&E/ Judicial/ S&A Cell/ Computerization) High Court of Chhattisgarh, Bilaspur,
for information.

The Director, Chhattisgarh State Judicial Academy, High Court of Chhattisgarh, Bilaspur for information.

Principal Secretary, Law & Legislative Affairs Department, Government of Chhattisgarh, Mantralaya, Mahanadi
Bhawan, Atal Nagar, Nava Raipur (Chhattisgarh).

The District & Sessions Judge, Bastar at Jagdalpur/ Bilaspur/ Durg/ Raigarh/ Raipur/ Rajnandgaon/ Dakshin Bastar
at Dantewara/ Janjgir-Champa/ Dhamtari/ Korba/ Mahasamund/ Kabirdham(Kawardha)/ Uttar Bastar (Kanker)
/Koriya (Baikunthpur)/ Jashpur/ Balod/ Bemetara/ Kondagaon/ Surajpur/ Sarguja at Ambikapur/ Baloda-Bazar/

Mungeli/ Balrampur at Ramanujganj for information.

The Principal Judge/Judge, Family Court, Bastar at Jagdalpur/ Bilaspur/ Durg/ Raigarh/ Raipur/ Rajnandgaon/
Janjgir-Champa/ Dhamtari/ Korba/ Mahasamund/ Kabirdham (Kawardha)/ Uttar Bastar (Kaﬁker)/ Koriya
(Baikunthpur)/ Jashpur/ Balod/ Bemetara/ Kondagaon/ Surajpur/ Sarguja at Ambikapur/ Baloda-Bazar/ Mungeli/

Dantewada for information.

Commercial Court, Sector-19, Kotara Bhantha, Naya Raipur, C.G. 492101 for information. .
The President, Chhattisgarh State Industrial Court, Near Ghadi Chowk, Raipur with a request to circulate all the
Presiding Officers of the Labour Courts for information.

Registrar Ministerial (S&A Cell/ C.S.J.A.), High Court of Chhattisgarh, Bilaspur for information.

All Joint Registrar, High Court of Chhattisgarh, Bilaspur for information.

Additional Registrar (Judicial/ D.E.&E/ HCLSC/ Adm.), High Court of Chhattisgarh, Bilaspur for information.
Officer on Special Duty-cum-Central Project Coordinator, E-Courts Mission Mode Project, High Court of
Chhattisgarh for information.

All Additional Registrar (M), High Court of Chhattisgarh, Bilaspur for information.

Member Secretary, Chhattisgarh State Legal Services Authority, Old High Court Building, Bilaspur for
information.

All Deputy Registrar, High Court of Chhattisgarh, Bilaspur for information.

Library, High Court of Chhattisgarh, Bilaspur for information.

Court Manager, High Court of Chhattisgarh, Bilaspur for information.

In-Charge, NIC High Court Computer Cell, High Court of Chhattisgarh, Bilaspur with a direction to upload in the

official web-site of this High Court.
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No. 10854/2672/XXI-B/C.G./23.— In exercise of the powers conferred by
Article 233 read with the proviso to Article 309 of the Constitution
of India, the Governor of Chhattisgarh, in consultation with the
H1gh Court of Chhattisgarh, hereby, makes the following further
amendment in the Chhattisgarh Higher Judicial Service
(Recruitment and Conditions of Service) Rules, 2006, namely:-

AMENDMENT

In the said rules,-
1. For clause (a), (b} and (c) of sub-rule (1) of rule 3, the following
clause shall be substituted, namely:-
“(a) District Judge (Entry level) (In pay scale 144840-
~194660) (J-5)

(b) District Judge (Selection Grade) (In pay scale 163030-
~ 219090) (J-6)

() District Judge (Super Time Scale) (In pay scale
199100-224100y (J-7)" " ‘ _

2 In rule 4, for the figure and word “25% and 100/0”,.11116 figure
- and word “35% and 15%” shall be substituted, respectively.

BRG & ISTUTS & A9 & TAT MR,
YT FIAR HIEDR, SI—A4.



e terTe T, o 8 faamar 2023 918 (1)

3rce IR, fedid 8 Ry=R 2023

ST

No. 10856/2672/XXI-B/C.G./23— WRa & WG & g 234 Heufod
ag%@?aoga%qig?ﬁmmmﬁﬂﬁﬁmﬁaﬁgqsﬁﬁma§
NI, BN 9o Nred ol Wid WAl AR B WMWY ¥, TOgEN,
TodiTe Py =R dar (@l qor a1 o) fam, 2008 # FrefaRad ek
HeEH R 8, AT — '

e
S ot H—

L ﬁma&w—ﬁmﬁ)@@)ﬁwwﬁwﬁiﬁaﬁw—ﬁw
gferenfia forar X, erIfq—

“(1) AER IR (HFS S1of)—

(@) IR <A (G So) @aw ®WR) (@9TEE. 77840—
136520) (S1—1)

92960— 136520) (G—2), WY @ ANIE ¥ 5 9§ B AR
AT B IEE

(@) aeR <IREE (@GRS A0) @Ed ven 1) (@

(@) ZaEr wEEe (@Hs oof) (@Ed. gew <) (@aEEe
111000— 163030) (%—3), 5 T§ @ TFITR FaT LT A ©
qyare 9% waER = (@R gef) @ w9 W geed |
T2 & |




918 (2) T TE WSO, iAiE 8 Ryawr 2023

(2) =mEER 'rumr%ﬂw (aﬁw yof):—

(@) TR I (RS o) (EFT"T TR) (ITHH 111000
163030) (@f——s)

(@) =ER Y (GRS 5rofy) (Q?‘ﬁﬁ’f—??ﬁ) @Aa=AT 122700—
180200) (Si—4), =@eR <ranflyr (aRs AHof) & vy § 5 af
B AR FaT & gL

(M) FEER IR @RS 90N (- @aTEE 144840
194660) (Si—5), 5 T4 & TR Qa1 gof & & e Al
SwR e dar | e < Sai o) qaﬁ?rd:r
g 81 1"

N

o 3 @ su-Fraw (2) & 5w 3w ¥ Fe=fiRaa wege sranfia
far iy, (’Haﬁ?[:—-

g AR R R @, T W wve § 1o ot @ afie
@1 facle & Sier B, o Te il af & R e efaRed Jawals,
TG Xiee B U IHET BT IMMER0T HRA O, GRS B e
Y&d B YR @ S |

g, | 4 ¥, v @R i (@0Y ®R) B WM W), IE CIaER
e (Hs o) gftrenfia fear 9y |

4, ﬁws%m—ﬁw_(z) 4 T “wasR e @ W W), IeE
"R N (HS ol uﬁwﬁawm |

5. ﬁme%w-ﬁuqm)qa(z)ﬁm (99 WR)" BT FA: A9 fear
IR |

e 11 % Su—fm (4) % v “aER A @ WF ®, € CEaER
I (B ol (@Tde wR)” uienie v R |

o



TtrgTe T, feeis 8 R 2023 918 (3)

No. 10856/2672/XXI-B/IC.G./23— In exercise of the powers conferred
by Article 234 read with the proviso to Article 309 of the
Constitution of India, the Governor of Chhattisgarh, in consultation
with the High Court of Chhattisgarh and Chhattisgarh Public
Service Commission, hereby, makes the following further
amendment in the Chhattisgarh Lower Judicial ~Service
(Recruitment and Conditions of Service) Rules, 2006, namely:-

AMENDMENT

In the said rules,-

1.  For sub-rule (1) and (2) of rule 3, the following sub-rule shall
be substituted, namely:-

“(1) Civil Judge (Junior Division):-

(a) Civil Judge (Junior Division) (Entry level) (In pay
scale 77840-136520) (J-1)

(b) Civil Judge (Junior Division) (ACP-]) (In pay scale
92960-136520) (J-2) after 5 years of continuous
service from the date of entry.

(c) Civil Judge (Junior Division) (ACP-1I) (In pay scale
111000-163030} (J-3) after completion of another
5 years of continuous service, if not promoted as
Civil Judge (Senior Division).
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(2) Civil Judge (Senior Division):-
(a) Civil Judge (“enior Divisionr) (Entry level) (In pay '
scale 111000-163030) (J-3)

(b) Civil Judge (Senior Division) (ACP -I) (In pay scale
122700-180200) (J-4) after 5 years of continuous
service as Civil Judge (Senior Division).

* (¢) Civil Judge (Senior Division) (ACP-II) (In pay scale
144840-194660) (J-5) after completion of another
S years of continuous service, if not promoted to
the Cadre of District Judge in Higher Judicial
Service.”

2. In Second para of clause (c) of sub-rule (2) of rule 3, the

following proviso shall be inserted, namely:-

“Provided that if for any reason, d@lay in grant of ACP
goes beyond one year, one additional increment for every
year delay shall be granted subject to adjustment while
drawing the arrears on grant of ACP.”

h In rule 4, for the words “Senior Civil Judge”, the words “Civil
Judge (Junior Division)” shall be substituted.

4. In sub-rule (2) of rule 5, for the words “Civil Judge”, the Words
' “Civil Judge (Junior Division)” shall be substituted. '

5. Sub-rule (1) and (2) of rule 6, the words “(Entry Level)” shall

be omitted, respectively.

6.  In sub-rule (4) of rule 11, for the words “Civil Judge”, the
- words “Civil Judge (Junior Division) (Entry Level)” shall be
substituted. |
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